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Order

In pursuance of the bailable warrant issued on 05-10-2016, Mr. Aditya Pratap
Singh has appeared in person along with his counsel. He requests for a week’s time to
file reply to the Show Cause Notice by giving all the necessary details. Let the reply on
affidavit be filed within one week with a copy in advance to the counsel for the
petitioners.

2. The affidavit shall also disclose specifically all the details of the bank account
opened in the name of R-1 company by the respondent and the transactions so far
transacted in the aforesaid account.

Interim orders to continue.

List for arguments on 19-10-2016,.
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